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FY Ta T FeTor A
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LT

% faeeT, 6 e, 2026

FT.3M. 3665(37).— FxT TLHT, IAH (AR, Ha A AT [73q) (FF=07) araer, 1985 + @
22 % IT GUL () F AHLOT §, WA o TSI, FATTIOT, AN 2, @< 3, 3T G (i) § F1.37. 5836 (1),
AT 17 fawaw, 2025 T THRIAT AT TLRT 6 FO ST T FHearor H=1e, F T T Fweamr
foramT % seer A 16 faFaw, 2025, § Faferfed Serree Fd g, 797q, -

IH AT H, FH G&ATH 12, 13, 14 < 15 TAT I9H Gatad T&A9AT % w19 9 | [_efotad &9
T T AT I 94qT & Je= T (3 )H, FFemm yEtegt o+ w, wner Fetotag statsat =@t
STTUTT, ST9Te-
*. . TRTSIHT/FT 918 I T QT a7

12 AT e TSt 747 e S forfies — @ /9% 20 & 24 3f% 33 9 35, 7|
TR, ATART ANIE, TSIAT T, TLT 29T - 485446

13 FIHIATST TSt e Seedis fies- |99 /9% 927 & 930, ITH UTIH, qTaHT
GRES TETYH, FIT ThRIATET, 3tier Ta9r-533437

5071 G1/2026 (1)
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14 AT Wi rsit T3 | e feedis forfiee - Mt wiie, wiie =, 2/1 @67 2/2,
RIS, TATE, ALY - 402125,
15 EIERCICIETRES fram deedie forfies — o= 99¢ 1035 T 1037, 1047, 1048,

1054 & 1056, ATH S AFER(E ATET STHAL, TMA-aTAL, TIIFT
FATEIRT, HTEATIE, FHleT, TeAT-325201

[T, &. 1-17/2023 Ia% fafer ()]
feroqur. gt STferg=aT, WA % TSI, FTHTET, 9N 2, W 3, SUEeE (i) § qeAE F. oM. 5836 (), ARG
16 fa€aT, 2025 T AT 7 T o |

MINISTRY OF AGRICULTURE AND FARMERS WELFARE
(Department of Agriculture and Farmers Welfare)
ORDER
New Delhi, the 6th July, 2026

S.0. 3665(E).— In pursuance of sub-clause (c) of clause 22 of Fertiliser (Inorganic, Organic or
Mixed) (Control) Order, 1985, the Central Government hereby makes the following amendments in the
Order of Government of India in the Ministry of Agriculture and Farmers Welfare ,Department of Agriculture
and Farmers Welfare dated 16" December,2025, published in the Gazetted of India, Extra-Ordinary, Part II
, section 3, Sub-section (ii) , vide number S.O. 5836 ( E) dated 17" December,2025,namely:-

In the said order, for serial number 12,13,14 and 15and the entries relating thereto, the following
serial numbers, in column (3)under the heading complete address of the plant, for the existing entries, the
following entries shall respectively be substituted, namely:-

S.No. | Name of the Complete address of the plant
Project/
Manufacturers
12 Satna CBG Reliance Industries Limited - Khasra No. 20 to 24 and 33to 35, Village
Plant Bamhaur, Taluka Nagod, District Satna, Madhya Pradesh - 485446
13 Kakinada Reliance Industries Limited- Survey No. 927 to 930, Village Peddapuram,

CBG Plant Taluka Peddapuram, District Kakinada, Andhra Pradesh-533437

14 Nagothane Reliance Industries Limited-CBG Plant, Plot No.2/1 and 2/2, Nagothna,

CBG plant Raigad, Maharashtra-402125,

15 Kota CBG Reliance Industries Limited - Khasra No. 1035 to 1037, 1047, 1048, 1054 to
Plant 1056, Unnamed Road Manasgaon Branch Post Office, Village-Tather, Taluka
: Ladpura, Manasgaon, Kota, Rajasthan-325201

[F. No. 1-17/ 2023 Fert Law (P)]
FRANKLIN L. KHOBUNG, Jt. Secy.

Note: The principal Order was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii), Vide number S.0. 5836(E), dated 16" December, 2025
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